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75 feett, 1 arder, 2026

RT3, 1700(3T).— Fea I TLHTT, TP TR ATTTH 1956 (1956 7 48) (Frer T T T2
I<h ATETHIT FgT TAT &) T 91T 3F ol IT-eITT (1) FIRT T&T RRAT T TN T g0, Tg THTHTT 1 ST
& TATH o SETET T o TARET ol | g Ts|nT 326 # .47, 68.6 & f.#1.162.700 3T 178.400 &
3. #1.183.732 % ¥ J-wve F AT (FETHR0/Ase ey Af2q 2-59/4-A7 FT STT 31f), STLE,
T S TATAT o AT TATSI o (70 qg I AUTerg g SrEewr |@terd auid J=r et | &3 117 2,
UEY ST T TSI e o SIS0 T AT FldT ¢ |

Fre AT =Af<h, ST 3% G # Baas g, 3 Afaf=aw &t g 37 6t IT-am7 (1) F eI qarh
TSI % o0 UHT IH o ITANT 92 TSI H TH ATSEEAT & TR Sl A & ShHE & 6 FiaL v
AT T T AT |

U e AT TeAH ATTAFHTL, AT T IeAaTe, TSR &l fofed &9 7 soqa it [Tt ofiw 3694
IHE MUTT ATAF AT T STTUr ST Ferq ATy, s ixrshdl 1 =Ferg =9 8 77 et fataes g9 g
T ST T STEET ST ST UHT I =IAT o GAaTs o TET T57T UHT ST S 7 o T, IR Frs 2, o
TETH TTIEHTLT ATALTF HHA, AT G AT AT SATIIAT T ST 2 AT IT SHATATT HL G |

3<% srfarfaae e 3 v SU-amRT (2) F ef Ferw wfee grer T A oft smaer
faw g |
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TH ATEAAT o AT ST ATAT I F LT ST A= AL T TR & I FATAT | ITAH
8 3T IAHT Raeg AThAT gIT Mo 6 ST a&hat @ |

S
ISHT TST & TAET o & T Teramt 326 & f6.#11. 109.66 & f6.#1.143 & forw s+ iy S areft
AT TR ST9aT §4aAT diga g F1 |ferm fFaw |

TS T T SSHET S 7 AT TEET
i e A HEAT I FT THFR CWLEIRETn I FT &A% S T SR
(ST THTE) @FRT)
1 3 4 5 6

QTeleh T ATH: IGHYT

UEEIEICAT AN

1 92 AT At g 0.250001 (T#7 ) 0.1011736

2 93 TR GGl = 2.62 (T ) 1.060299

3 94/2 EREARA] T = 1.8 (TFT) 0.72845

AT T T IS

4 90 AT At g 0.1160001 (7Y ) 0.0469446

5 92 REL T 0.035 (T#7 ) 0.0141643

6 93 IBEil LEIET Ky 0.2400001 (T#¥ ) 0.0971267

7 94 REL T 0.3800003 (T¥ ) 0.1537839

8 95 IBEL LUIET Y 0.0044999 (T=T ) 0.0018211

9 96 IBEL LUIET Y 0.06 (T=% ) 0.0242817

10 97 EASTA At Tfieheae 0.51 (T#7 ) 0.2063942
Total 2.4344391

[®1. . RO/BBSR/11017/LA/97/2016/3A1]

MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
NOTIFICATION

New Delhi, the 1st April, 2026

g T, Feerw

S.0. 1700(E).—In exercise of powers conferred by sub-section (1) of section 3A of the National Highways
Act, 1956 (48 of 1956) (hereinafter referred to as the said Act), the Central Government, after being satisfied that for
the public purpose, the land, the brief description of which is given in the Schedule below, is required for
building (widening/two lane with paved shoulder/four laning etc.,), maintenance, management and operation of NH326
in the stretch of land for Widening & Strengthening of Existing 2 Lane to 2 Lane with Paved Shoulder. from Km. 68.600
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to Km. 162.700 & Km. 178.400 to Km. 183.732 in the state of ODISHA, hereby declares its intention to acquire
such land.

Any person interested in the said land may, within twenty-one days from the date of publication of this
notification in the Official Gazette, object to the use of such land for the aforesaid purpose under sub-section(1) of
section 3C of the said Act.

Every such objection shall be made to the Competent Authority, namely, Tahsildar, Padmapur in writing and
shall set out the grounds thereof and the Competent Authority shall give the objector an opportunity of being heard,
either in person or by a legal practitioner, and may, after hearing all such objections and after making such further
enquiry, if any, as the Competent Authority thinks necessary, by order, either allow or disallow the objections.

Any order made by the Competent Authority under sub-section (2) of section 3C of the said Act shall be final.

The land plans and other details of the land to be acquired under their notification are available and can be
inspected by the interested person at the aforesaid office of the Competent Authority.

SCHEDULE
Brief Description of the land to be acquired with or without structures falling NH326 in the stretch of land
from Km. 109.66 to Km. 143 (Padmapur) in the district of RAYAGADA in the state of ODISHA.

State: ODISHA District: RAYAGADA
S1. No. Survey/Plot Number Type of Land Nature of Land Area Area
(in Local Unit) (in Hectares)
1 2 3 4 5 6
Taluk: Padmapur
Village: Milkapanga
1 92 Government Non Agriculture 0.250001 (Acre ) 0.1011736
2 93 Government Non Agriculture 2.62 (Acre) 1.060299
3 94/2 Government Non Agriculture 1.8 (Acre) 0.72845
Village: Nuagarh
4 90 Government Non Agriculture 0.1160001 (Acre ) 0.0469446
5 92 Private Agriculture 0.035 (Acre ) 0.0141643
6 93 Private Agriculture 0.2400001 (Acre ) 0.0971267
7 94 Private Agriculture 0.3800003 (Acre ) 0.1537839
8 95 Private Agriculture 0.0044999 (Acre ) 0.0018211
9 96 Private Agriculture 0.06 (Acre ) 0.0242817
10 97 Government Non Agriculture 0.51 (Acre ) 0.2063942
Total 2.4344391

[F. No. RO/BBSR/11017/LA/97/2016/3A1]
SAIKH AMINKHAN, Director
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